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TELANGANA BILLS
TELANGANA LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Telangana Legislative
Assembly on 28th March, 2018,

L. A. BILL NO.11 OF 2018 .

.A BILL FURTHER TO AMEND THE. GREATER
HYDERABAD MUNICIPAL CORPORATION ACT,
1955, THE TELANGANA MUNICIPALITIES ACT,
1965, AND THE TELANGANA MUNICIPAL
CORPORATIONS ACT, 1994.

Be it enacted 'by the Legislature of the State of
Telangana in the Sixty-ninth Year of the Republic of India as
follows:-

B.402-[H] [lJ
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Short title
and
COl III'neIICe-
ment

Amend-
ment of
section 3.
ActlJ of
1956

1. (1) This Act may be called the Telangana
Municipal Laws (Amendment) Act, 2018.

(2) It shall come into force on such date as the
Government may, by notification, appoint.

2. In the Greater Hyderabad Municipal Corporation
.Act, 1955 (hereinafter referred to as the principal Act),
in section 3,-

(i) after sub section (3), the following sub-section
shall be inserted:"

(3A) Notwithstanding anything contained in sub-
section (3), the areas mentioned in Schedule 'W' of
this Act shall stand included and form part of the City:

a). where an elected body of the Gram
Panchayat constituted for such area prior to the
commencement of the Telangana Panchayat Raj Act,
2018, is in existence, on the date of expiry of the term
of such elected body; .

b) where no elected body of the Gram
Panchayat constituted for such area prior to the
commencement of the Telangana Panchayat Raj Act,
2018, is in existence, on the date of such
commencement. "

(ii) in section 10, after sub section (5), the
following sub - section shall be Inserted:

"(6) The State Election Commission shall issue
the notification and schedule for general election and
elections for casual vacancies in Greater Hyderabad
Municipal Corporation in concurrence with the State
Government, which while giving concurrence has to
consider matters pertaining to Law and Order situation,
interna[ security, availability of police, security
personnel, home guards, central armed police forces
and the logistics of their deployment, availability of staff
for election related duties, availability and procurement
of election related material and premises for polling and'
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,

counting, conduct of elections to other legislative and
statutory bodies, natural calamities and seasonal conditions
including drinking water situation and agricultural season,
major fairs and festivals, education calendar and
examination in schools and colleges, onset of any epidemic
diseases, operations relating to collection of vital statistics
like census or any other enumeration and matters involving
public interest and any other administrative exigencies.",

(iii) after Schedule 'V', the Schedule 'W' shall be
added,

3, In the Telangana MunicipalitiesAct, 1965 ( hereinafter
referred to as the principal Act), in section 2,-

(i) under clause (42-a), the following proviso shall
be inserted:

"Notwithstanding anything contained in this clause, the
areas mentioned in C,plumn No, 3 of Schedule X of this
Act shall be deemed to have been constituted as the
smaller urban area as specified in the corresponding entry
of column 4 of the said schedule,

a) where an elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act, 2018, is in existence, on
the date of expiry of the term of such elected body.'

b) where no elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act, 2018, is in existence, on
the date of such commencement.",

(ii) sub section (2A) shall be omitted,

(iii) in section 3 of the principal Act, after sub-section
(1-A) the following sub section shall be inserted:

"(1B) Notwithstanding anything contained in sub-
section 1-A, the areas mentioned in Column No,3 of
Schedule XI of this Act shall stand included and form part of
the area governed by the Municipality shown in the
corresponding entry of Column No, 4 of the said Schedule:

Amend.
ment of
section 2:
Act VI of
1965,

Amend.
ment of
section 3.
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Amend.
mentof
section' 3.
Act 25 of
1994.

a) where an elected bady .of the Gram Panchayat
canstituted far such area priar ta the cammencement" .of .
the Telangana Panchayat Raj Act 2018, is in existence, an'
the date .ofexpiry .ofthe term .ofsuch elected bady;

b) where na elected bady .of the Gram Panchayat
canstituted far such area priar ta the cammencement .of
the Telangana Panchayat Raj Act, 2018, is in existence, an
the date .of such cammencement."

(iv) in sectian 10-B, after sub. sectian (5),the fallawing
sub.sectian shall be inserted:

"(6) The State Electian Cammissian shall issue the
natificatian and schedule far general electian and electians
far casual vacancies in all municipalities in cancurrence
with the State Gavernment, which while giving cancurrence
has ta cansider matters pertaining 1..0 Law and Order
situatian, internal security, availability .of palice, security
persannel, hame guards, central 'armed palice farces and
the lagistics .of their deplayment, availability .of staff far
electian related duties, availability and procurement .of
electian related material and premises far palling and
caunting, canduct .of electians ta ather legislative and
statutary badies, natural calamities and seasanal candITians
.including drinking water situatian and agricultural seasan,
majar fairs and festivals, educatian calendar and
examinatian in schaals and colleges, .onset .ofany epidemic
diseases, aperatians relating ta callectian .ofvital statistics
like census .orany ather enumeratian and matters invalving
. public interest and any ather,administrative exigencies.

(v) after schedule IX .of the principal Act, the
schedules X, XI shall be added.

4. In the Telangana Municipal Carparatians Act, 1994
(hereinafter referred 1..0 as the principal Act), in sectian 3,.

(I) after sub sectian (3),the fallowing sub sectian shall
be inserted:
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"3A. Notwithstanding anything contained in sub'
, sections (2) and (3), the areas mentioned in Column NO.3
of Schedule 1 of this Act shall stand included and form part '
,of the area governed by the Municipal Corporations shown
in the corresponding entry of Column No.4 of the said
Schedule: .

a) where an elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act 2018, is in existence, on
the date of expiry of the term of such elected body.

b) where no elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Te.langana panchayat Raj Act 2018, is in existence, on
the date of such commencement." .

(ii) in section 11 of the principal Act, the existing
section shall be renumbered as sub-section (1).

(iii) after so renumbered sub-section (1), the following
sub-section shall be inserted.

"(2) The State Election Commission shall issue the
notification and schedule for general election and elections
for casual vacancies in all Municipal Corporations in
concurrence with the State Government, which while giving
concurrence has to consider matters pertaining to Law and
Order situation, internal security, availability of police,
security personnel, home guards, central armed police
forces and the logistics of their deployment, availability of
staff for election related duties, availability and procurement
of election related material and premises for polling and
counting, conduct of elections to otlier legislative and
statutory bodies, natural calamities and seasonal conditions
il)c1uding drinking water situation and agricultural season,
major fairs and festivals, education calendar and
examination in schools and colleges, onset of any epidemic
diseases, operations relating to collection of vital statistics
like census or any other enumeration 'and matters involving,
public interest and any other administrative exigencies."

(iii) in the principal Act, schedule -1 shall be added.
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SCHEDULE X

[ParlIV~

Name of the Areas to be Smaller Urban Area Total
S.No

District constituted constituted wards

1 2 3 4 5
1 Jagtial Raikal RaikaJ 9

Dhannapuri
2 Jagtial (Harandlapalli, Dharmapuri 9

Korandlapalli)

3 Jogulamba Waddepalle
Waddepalle 7Gadwal Paipadu

4 Jogulamba A1ampur
Alampur 7Gadwal Imampur

5 Karimnagar Choppandandi Choppandandi 9
6 Karimanagar Kothapally Kothapally 7

Yellareddy

7 Kamareddy
Lingareddy pet

Yellareddy 9Gandimasanipet
Devunpally

Pallipadu
Lalapuram

6 Khammam Shantinagar or (jP
Wyra 15Gundrathi Maduau

Duddepud;

Somavaram 0Nyra)
9 Ma habubabad Dornakal Dornakal 7
10 Mahabubabad Maripeda Maripeda 9
11 Ma habuba bad Thorrur Thorrur 9

Makthal

12 Mahabubnagar Garlapally
Maklhal 11'RR Centre)

Chandrapur

13 Mahabubnagar Bhoolpur
Bhootpur 7

Amistapur
Kosgi
Pothireddypally

14 Mahabubnagar Malreddy Pally Kosgi 11
Sampally

Masaipally
Naspur

15 Mancherial Theegalphad
Naspur 25

Tallapally

Singapur
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Name of Areas to be ~mall.erUrbanS.No the District constituted Area Total wards
constituted _

1 2 3 4, 5
18 Mancheriai Chennur Chennur "Kyathanpally I\yathanpally
17 Mancherial

Thimmapur 15

Luxeltipet

Mancheriat
Uthkur

Luxettipet18 "Itikyal
Modela
Toopran

19 Medak
Allapur

Tooprsn 11Brahmanpally
Ravelly

20 Medak Ramayampet Ramayampet 9
Narsapur Narsapur 9

21 Medek Hanm anthapur
Me Iparthy

22 Medchal
Jawaharn~gar Jawaharnagar 21Ma Ikajigiri
Aham edguda

23 Medchal Dammaiguda Dammaiguda "Me Ikajigiri KundanpallY
(Godumakunta GP)

2. Medchal Nagaram
Nagaram "Me IkajigirJ Ram pally

Ismailkhanguda

25 Medchal Pocharam
Pocharam "Me Ikajigiri Yam nampet

Narapally
Ghatkesar

2. Medchal
Kondapur Ghatkesar "Me Ikajigiri
NFC Nagar
GundlapOCham pally
Kandlakoya
Basjregadi

27 Medchal fGowdavelly GPl Gundlapocharn
Malkajigiri Gnanapur pally

'Gowdavellv GP) 7
Ar~~,gUd. (Pudur
GP
PothaipaHy

28 Medchal Thurn kunta
Thurn kuntaMa lkajigiri Devaryarnjal 11

Uooaroallv
Medchfll Nizampet

29 Ma Ikajigiri Bachupally Nizarn pet 25
Pragathinagar

30 Medchal Doolapatly
Korn pallyMa Ikajigirl Korn pally 11
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[PartIV-~

S.No Name 01 the Areas to be Smaller Urban Area Total
District constituted constituted wards

1 2 3 4 5
Mallampet
DP Pally

31 Medehal Bowram pet Dundigal
Ma Ikajigiri Bahadurpally 15

Gagillapur
Dundigal

32 Nalgonda Nakrekal Nakrekal 11

33 Nalgonda
Vijayapuri north
(Nagarjun sagar) 9
Nandikonda Nandikonda

Sunkishala

34 Nalgond8
Chityala

Chityal
Shivannagudem 7

35 Nalgonda
Haliya ( Anumula)

Hal!ya
Ibrahim pet 9

36 Nalgonda
Chandur Chandur
Angadipeta 7
Khanapur

37 Nirmal (including Khanapur 11
Timmapur and
Subhash naaar)

38 Nizamabad Bheemgal BheerT:lgal
7

39 Peqdapalli Ma"nthani Manthani 9

S,ulthanabad'
40 . Peddapalli Poasala Sulthanabad 9

SuglarTlpalli
Shamshabad'
Kothwalguda

Rangareddy
Satamrai Shamshabad 2141 Ootpally
Tondupally
Chinnagollapally
Turkayamjal
Kammagu a
Raganna uda
Brahmanapally Turkayamlal

42 Rangareddy Thorrur 21
Munaganur
lnjapur
Koheda
Ummarkhan Daira
Manikonda

43 Rangareddy Puppalaguda Manikonda 9
Neknampur
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S.No . Name ofthe Areas to be ::imaller Urban Area TotiT
District constituted constituted wards

1 2 3 4 5

t:4arsingi
Kokapet 11

44 Rangareddy Vattinagula pally Narsingi
Khanapur
Gandipet
Manchirevula
Bandlaguda Jagir

45 Kismathpur
Hydershakote 15

R angareddy Peeramcheruvu Bandlaguda Jagir
Himayathsagar

. Boogloor
Adibatla

I (AdOl,anagar)
Kongarakalan 9

46 Rangareddy Adibatla
Mangalpally
Patelguda
Ram daspally
Shankarpally
Fathepur 11

47 Rangareddy Singapur Shankarpally

Ram anthapur
Bulkapur
Thukkuguda
Sardarnagar

9
46 Rangareddy Thukkuguda

Raviryal
Ma.nkhal

49 Rangareddy
Am angal

Amangal 11
Vittaipally
Naravankhed 950 Sangareddy I C hand khan all Narayankhed
Mensoor ur

5' Sangareddy Bollaram Bollaram 15
Osmannagar

Sangareddy Tellapur
52 kollur Tellapur 11

Eduranagulapalli
Velimela

53 Sangareddy Am eenpur Ameenpur 15
54 Siddipet Cherial Cherial 9

Nereducharla
Ram apuram

55 Suryapet
Narsaigudem

Nereducharla 7
(Netaji nagar) H/o
Dirshancharla
Ramagin H/o
Chilleoallv



10 TELANGANA GAZETTE EXTRAORDINARY Wart IV~

. S. f\b /lBneofthe keas to be Smaller Uban kea Tdci
District C01Stituted C01SuMed wads

1 2 3 4 5
Thirunalagiri

56 Su~
N'alipuan

Thirunal~iri 9~t.raTl
klantha-an

'S1 1Aka"al:aJ Paigi Paigi 9
I<cdan;:Ja

58 IAkarct:a::J Patha I<cd<n;la
I<cd<n;la 7G.n:JIakunta

Km:JarroJy PalIy

~
I<Lrnpt.rnn
Jag;weta
DCThanda
Bhavcrikunta
Thanda

59 V\Iarao;JaIRt.rnI Th3Jla<unta
VV<roIm~Thanda

QtDejj Thanda
DtttJa Thanda

7Rli<ki Tharda
Neelagiri SWi'mf
Thanda
Cha-dru Thanda _

60 ~ I<dta<da Kdha<cta 9
Pebbair

Petteir 961 VVa~lIIY
et-eIimilia
I>ID1akLr

62 ~hy Sarosaga- Ptrnakur 9
~

63 VVa~tll)l />ma"chinta !'macl1inta 7
Mtli<ur

64 Yamri
Ko. "'Ja ~ a Mtrkur 9BhlMlrB;Jiri- 84i~
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S.No
Name afthe Areas-to be Smaller Urban Area Total

District . constituted constituted wards
1 2 3 4 5

Choutuppal

Yadadri
Lingojigudem

65 Thallasingaram Chou1uppal 15Bhuvanagiri
Lakkaram

Thangadapally

66
Yadadri Alair
Bhuvanagiri Alair 9

Bahadurpeta

Pochampally

67
Yadadri

Revanapally Pochamapally 9Bhuvanagiri
MJkthapur-
Yadagirigutta
Pathagutta

Yadadri Datharupally GP
968 Bhuvanagiri IIPartlv) Yadagirigutta

Peddireddygudem
Datharupally GP
(Partlv)

69 Siddipet 1.Dubbaka
2.Dhanmajipet
3, Lachapet
4.Chervapur Dubbaka

115. Dumpalapally
6, Chellapur
7. Mallaioallv

70 Ranga Reddy ,1-:JalpalIy
2.Kothapet,
3.Pahadishareef

Jalpally 25and
4,Balapur part
Sv,No, 140 to 253

71 Ranga Reddy Maerpet Maerpet 25
72 Ranga Reddy Jillelaguda Jillelaguda 21

73 Madchal 1,Boduppal and
Boduppal 21Malkainin 2.ChenQlcherlla

74 Madchal 1.Medlpally
Malkajgin 2,Parvathapur and Peerzadiguda 21

3.PeerzadKluda

75
Madchal 1. Medchal &

Madchal 15Malkaiair; 2, Athvellv
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SCHEDULE - XI

~[Part IV-P;.

I S•.No Narre of the Areas to be included MunicipaHty Ward No. of
. District. into which the

areas are Municipality
included into which

areas are
merged

(I) (2) (3) (4) (5)

1 Adilabad .Allukunta Adilabad 13
1. BelluMof ArI~B GP 3

2. Nishan Ghat of ArIi.B 3
GP.
Rampur.R 32
1. NHB Colony of 27
Battisaveroaon G.P.
2. Tailors Colony of 27
Battisavergaon G.P.
3. PoliceCOlony of 27
Battisaveroaon G.P.
4. Vivekananda Colony 27
of Battisavergaon G.P.
5. Agraja Township of 27
Battisaveroaon G.P.
6. A::Iarsh colony of 27
Battisavergaon GP.

7. Bhagath singh Colony 27
of Battisavergaon GP

1. Dasnapur of Mavala 19
G.P.
2. Durganagar of Mavala 19
G.P.

[ 3. KRK COfony of Mayala 19
G.P.
Remaining part of 19
Handicapped Colony

[Attenders C:Olony 19

Krishnanaaar 19
Indiramr:na Colony 19

2 Jagityal . Shankulapalli Jagityal 38
Govindupalli 10
Llngampet 27
TR Naaar 27
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Municipality Ward No. of the

Name oflhe. ,!'Ito which Municipality into
S No o istricl Areas to be included areas are which areas are

included merged

1 2 3 • 5
Dharoor 16

(P art of the area only
proposed for merging into

Municipality)
{41 ,45,46,53, 54,57 ,5 8,1 04,
106,107,300,302.303,304.3
14.315,316.317,31 8,320,35
7.358,359,360.363.364,366
,315,378.383,386,391,394 }

Jagity81 Hasnabad Jagitya I 29
(Only lands in the said

Sy,Nos)
{971, ':172, 973, 979, 980,
981,982,986,993,995,

996,997,998,1007,1008,
1063,1067,1068,1086,
1067,1090,1093,1095,
1097,1098,1110,1589.
1590,1616,1617,161a,
1622,1621,1620,1686,
1694,1695,1696,1702, .

1703,1704, HOS}
Jagitya I Thim m spur Jagilyal 3

(Only lands in the said Sy.
Nos)

(417,454,457,459,460)

3 Jagllal Yakeenpur Korutla "• Jagtial Venkalraopet Metpalli 20
rapet 1

5 Jangaon Sham eerpet (Arvind nagar) Jangaon 23

$harm eerpel (Vikas Nagar) 21
Yesvanthpur (Yellam m a 2
Tem pie)

C heeteko"dur (R ejlv Nagar) ,
0 K&Jlpat I"'arka! 0

Warangal Madharam {~:tharam '0
Rural Duram

Y\I .rangal Kem lapoor (\jersam pet ,
Rural

8 Kem ereddy Adloor Kam areddy ,
u evanpatly '"Lmgapoor "Patharajam pet "am esnwarpally "Saram pailI' "ekrlyal 32

9 kam areddy • C lass Em ployasl Banlwada. 6
C olonv

oyagutta hoo •
Vasavi Colony

,.
Hanum an Colony
2BHK COlony'u Mahabubabad am an lapa I' Mahabubab

Eedulapusapally " ,
Sethole "S hanigapuram , 8
nant arem ,
RaJallpet 15
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ward No. or
Municipality the

Name of the into which MunicipalityS.No Areas to be Included Into whichDistrict areas are
Included areas are

merged
(1) (2) (3) (4) (5)
11 Jogulamba. Jammichedu Gadwal •Gadwal

Yenkampeta •
12 Medak Chityala (Pillikotalapally) Medak 12

Ausulapalty 1
Aurangabad 1

13 Nirmal Manjulapur Nirmal 30
venkatapur 27

14 Nizam abad Srinivasa Nagar Bodhan 27
Achanpally 1

" Nlzamabaa ""erklt /So I(,.otarmoor ArmOOT ,3
Mamidipalty

16 Karimnagar Dharmaram Jam m ikunta 1
Kamannapalh 9
Kothapalli 9

17 Karimnagar Bornapally Huzurabad 20
l\otnapallY 1

Ippalnarsingapur . 15
Dhammakkapet 15

1. •...eddapalll Rangampalll reaoapa II 5
Bandharnpalh 1
Chandapatli 15

Peddakalvala part ( >:JV
7Nos 84 to 139,14010

152, 196 to 2001
Peddabonkur part ( Sy
Nos.17 to 21, 2~lto 79, 6

652to661
19 Rajanna Chandrampeta SircirJa 1

SirciIJa Mustipam 2.
Hagudu 1
Peddur 1.

Chinna Bonala 2.
!:Sonala 20
Sardapur 18

20 Rajanna Thippapur Vemulawada •Sircilla Shatrajpallj 1
Ayyorupalli 1
Nampalli 8
I\Onalpa 11 1.

HanumankapaUy & 19
Kasavoallv

,1 I\nammam RaJ!Vnagar, MIO ~atnupal i 06
G.P .Siddaram

22 Khammam Dldugupadu Madhira 20
ijiluoumadu\
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Wlrd No.•01
, Municipality the

Norm of the into v.t1ich Municipality
S,No Iveas to be included into whichDistrict areas are

included areas are
rmrged

(1) (2) (3) (4) (5)
23 Sangareddy Pothireddypally Sangareddy . 21

<.;hntalpally ~9
Part of Mllkapur GP of 24
Kordapur Mlndal with
S.Y,Nos.210 to 365

24 Sangareddy Pllipur laheerabad 4
Rarjole 5
Hothi-K 12

Chinna Hyderabad 12
Pastapur 4

Tharnmadipally 4
25 Sangareddy Siddapur Sadasi;pet 12

Yuvapur 12
26 Mlhabubnag Jadche<1a Badepally 1

ar (Kaverammapet)
Bureddipally 3
Nagasala 18

27 Nagar1<urnoo Uyyalawada Nagar1<urnoel 19
I Naganool 14

Yendabella 7
Deshrtikyal 11

28 Nagar1<urnoo Lingotam Pchampet 19
I Palkapalli 18

Pulljala 2
Nadimpally 2
lalanapur 3

Gumpanpally 4
Choutapally 6
PoI<;hettipally 9

29. Nagarkurnoo Sanjapur Hlo Tamikal Kalwal<urthy 17
I GP

Thlmmarasipally 10
Kotra Thanda Hlo Kotra 4

GP
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[Part IV-A

Municipality Ward No. afthe

Name of the inlo which Municipality inlo
S.Ne District

Areas to be included :areas are which areas are

inCluded merged

(1) (2) (3) (') (5)

30 Siddipel LingareddypalJy ~iddipel 1
---pIIrt OTMlttap8!fy ,

(Sy.Nos.827 to 832, 1~~6 10
1104,1135101161

Part of Pannala (Sy. No.17. 9
18,19,21,35,2, 66. ;~6,
157,16010193.197
Part of Ensanpally . 23

(Sy.Na.B3 to 95, 102 10 2~\2.
30210334 & 39310395

.p art ore Fiinnagundave1Ty "(Sy.No.199 to 207, 28,~to
292 & 300,302,303

31 Suryapel Kudakuda Suryapet ,.
Bibi udern 8
Durajpally 14

Pillelamarrl ,.
Gandhinagar ,.
Rainigudem 28
Ohasaigudem 14
usum avartgucfem
K. iredd udem 27

32 Suryapet Them m arsband8 palem Kodsd 7
om araban • 28

" Vikarabad Burgupally Vikarabad 12

Gudupally 15
-rnannaram
Girgatepally 25

KOmpally 1
Madgulchlltampaly ",. Vikarabad 1.Salpur Tandur 9
'2.Malreddy Pally 1

3.Kokat (Part-Rajly 8
Gruhskalp:,,& Ind~~\mma

Housin colon)
4,Anlharllm }~lart NTR 7

colon
o.Tandur 15
6.Rasoolpur 13

35 Medchal Girm spur Medchal 19

3. Wanaparthy .~"niysspur (Snniyaspur Wanaparlhy 20
Head Quarter. Bijlnlgadda
Thanda. Bonamm a Thanda,
Marrikunta, B ikya Thanda.

Jangala GUdi~~JU,
A"raharam

Nl!gav~~~m (Nagavaram ,.
HQ, Na avaram Thanda

Rajanagaram .2<

~~a~aa~agaram ~~ 'raBa an en, Vadde arl
Gopalpel (Narsingaipally •Habitatian of GP Thad'j"arm

.37 Yadadrl ayaglrl t3honglr
Bhul/anagiri Bommaiapally 19

Pagidipally 19
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(2) In the GHMCAct, 1955 the following schedule shall be

inserted after Schedule-V

SCHEDULE-W

eas inCU e Into
No Greater Hyderabad

Municipal Corporation
(1) (2)
1 Bandlaguda

(Ramchandrapuram
rv'Iandal) ,

2 Sy,Nos,203/21A/1,2041A'1,
206/A/1, 207, 208/A,
209/A/1, 210,210/211,211,
212 and 213/A of
rv1i=inikondaJagir Village to ,
an extent of 857.11 Acres

r o. Into
which areas
are merged

(3)

113

105
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(3) In the Telangana Municipal Corporation Act, 1994 the

following schedule shall be added.

18

SCHEDULE -I

Name of the
MLlnlClpa~ ~ara 1'010. OT tne

S.No Areas to be included Corporation into Corporation into
District which areas are which areas are

included merged
PI 15), Kanmnagar Sadashiva alii Karimnaasr 2'

Padmanagar 42
Rekurthi (
NyataknipaHy. 49
RekurthY)
Seethram pur 50
Arepalli (Arepally, 50Dubba)
Theegalaguttapalh 4
Vallampahad 4
A1ugunur 26

2 I r..hammam Peddathanda Khammam 42
Polepalti (Rajiv
Gruhakalpa) 48
Polepalli (Sai Nagar
Colony) 47
Polepalli (~haaradri
Colony) 49
POlepalli (4th Class
Colony) 47
POlepal1i (PNL;

49Colony)
Edulapuram 42
Chinnavenkatagiri 40.
Gurralapadu 4'
Gudimalla '33 Nizamabad Sarangapoor Nizamabad 37
Kalur 39
Khanapur 40
Mubaraknagar ,
Gopanpally 2
Pangrs 6
Borgaon(P) 6

I ~am_Nagar part of 6
Gundaram GP
Borgaon (K) 1
Manik Bhandar 2

4 PeddapaJli Kundanapalli Ramagundam 49
lmgapur ,
Elkalapalli (9th & 10th 44 .Wards Only)
Venkatraopalli 39
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STATEMENT OF OBJECTS AND REASONS

The Gram Panchayats which have acquired urban
characteristics and the peri urban areas which have potential and
robust urban features were identified by District Collectors in
consultation with various stakeholders and recommended either for
merger into adjoining ULBs or constitution into new Municipalities,

It is proposed to include (131) villages or part of villages into
, (41) ULBs which are adjacent to Municipal Corporations (05) and

Municipalities (36) and having urban characteristics, after completion
of the present term of the elected body of the Grampanchayat under
whose Jurisdiction they fall, into the jurisdiction of respective adjoining
Municipal Corporation and Municipalities as the case may be to have
a continuity of development.

Further, it is proposed to constitute (68) new Municipalities by
merging (173) villages after completion of the present term of the
elected body of the Grampanchayat under whose Jurisdiction they
fall, which are having urban characteristics, to ensure improvement
in quality of life to the residents of these areas and to ensure planned
development in long term,

In addition to the above new (68) Municipalities, (07) existing
Municipalities i.e" Jalpally, Jillelaguda, Meerpet, Boduppal,
Peerzadiguda, Dubbak and Medchal covered under various court
cases are also now included into the present Schedule of
Municipalities to avoid legal issues,

Four (4) Gram Panchayats viz; Bhadrachalam, Asifabad,
Sarpaka and Utnoor which are covered under Scheduled Areas are
also being considered for 'upgradatio'ns as Municipalities.

To achieve the above objects, Government have decided to
amend the Greater Hyderabad Municipal Corporations Act, 1955,
the Telangana Municipalities Act, 1965, and the Telangana Municipal

'Corporation Act, 1994,

The Bill seeks to give effect the above decision,

K.T. RAMA RAO,
Minister for Municipal Administration

and Urban development.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue
notification in respect of matters specified therein and generally to
carry out the purposes of the Bill and such notification issued, which
are intended to cover matter mostly of procedural in nature, are to. .
be laid on the Table of the Legislature of the State and will be subject
to any modifications made by the State Legislature.

The above provision of the Bill regarding delegated legislation is
thus of normal type and is mainly intended to cover matter of
procedure.

K.T. RAMA RAO,
Minister for Municipal Administration

and Urban development.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF

PROCEDURE AND CONDUCT OF BUSINESS IN THE

LEGISLATIVEASSEMBLY.

The Telangana Municipal Laws (Amendment) Bill, 2018, after
it is passed by both the Houses of the Legislature of the state may
be submitted to the Governor for his assent under Article 200 of the
Constitution of India.

K.T. RAMARAO,
Minister for Municipal Administration

and Urban development.

Dr. V. NARASIMHA CHARYULU,
Secretary to State Legislature.
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